‘ﬂonfb¥grhr. B. N. Dhound1ya1 Member(ﬂ}

Sh. 6.D. Kainth,

5/0 Sh. Kirpa Ram,

C/o Sh. Sant Lal,Advocate,
C-21(B) Mew Multan Nagar,
Mew Delhi-110@56.

(By advocate Sh. Sant Lal)
| versus

-+ The Union of India,
through the Secretary,
Ministry of Communications,
Department of Posts,

Dak Bhawan, New Delhi-1.

The Chief Postmaster Genera1

Delhi Circle, \

Meghdoot Bhawan,

New Delhi-1.

The Director Postal Services(Postal)
0/0 the C.P.M.G. Delhi Circle,

Meghdoot Bhawan,
Mew Delhi-116001.

ORDER(ORAL)

: The discip1inary proteedings were 1nitia{
‘aéainst the petitioner. An enquiry offwcer was aﬁyoii e
“He;submitted his report. The disciplinary authertty‘pi'
. an order of punishﬁent. The appé]iate arder ma%htééﬁﬁ"
.oféer of discip)inary authority. : The ;pétitfﬁnéri":

’preferréd a revision application before tha: 

Personnel on 16.4.93. The revision appiiéati&nfigrlgii{

pending consideration.

‘.Ig 15 urged that the dwsc1pl1nary au(hor1ty w? l
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of the enquiry officer and an order of punishment was

passed against the petitioner. the memorandum of appeal of

the petitioner is before us. The learned counsel has not

been able to. place his finger on the averment made in thdt
memoréndum stating therein that the disciplinary authority
disagreed with the recommendation of the enquiry officer
without givﬁng opportuhity "to the petitioner. Mo doubt
this averment has been made in the O0.A.

Keeping in view the fact that a revision

“application is pending and the point sought to be raised

before us is a quest1on of fact and also keeping in view
that -the petitioner has not raised th1s point before the
appellate authority, we think that this matter should be
examined by the - Revisional Authority alongwith otHer
natters. The Revisional Authority shall examine this
question in the light of the decision  of the Hon'ble -
Supreme Court in the case of Nérayan Mishra (1969 SLR
P.657). The revision application shall be disposed of by
the Member, Personney within a period of two months from
the production of a certified cdpy of this order by. the
petitionér before him. It goes Qithout saying that ﬁf the

revision application fails it will be ‘open .to the

petitioner to seek appropriate remedy before an appropriate

forum.
With these observations, this app1icatioh is
dismissed sumﬁari]y.
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